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PART IV 
Acts of the Gujarat Lqhlafure and Ordinances promulgated and 

Regulations made by the Governor. 

The following Act of the Gujacat Legislature having been assented to by 
the Governor on the 4th October 1979 is hereby published for general infornlaticn 

N. I3. PATEL. 
Secretary to the Governntent of Gujarat, 

Legal Department. 

GUJARAT ACT NO. Zf OF 1979 

First published after having received the assent of the Governor in the 
"Gujarat Government ~azette"' on the 6th October 1979). 

An Act further to provide for oxtension of term of the nagar panchayab 
in the State of Gujnmt. 

It ie hereby enact4 in the Thirtieth Year of the Republic of India as 
follows :- 

I. ( I )  Tbia Act may be called the Gujarat Nagar Panchayata (Externion shod biu, 
of T~MII) A t ,  1979. and commo. 

nmment. 

(2) It ah11 be deemed to have come into force on the 26th April, 1979. 
mo 

IV-Egti+& 
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$tension 2. Notwithatanding anything contained in section 17 of the Gujarat Pan- allj. 
term Of chayah Act, 1961, the term of a nagar panohayat which by reason of sub- KJ61f 

negar 
p,ohasa~, section ( I )  of smtion 4 2 of the Gujarst Local Authorities (Extension of Term G U ~ .  

and Laws hendment) Act, 1978- would have expired on the 30th June, 1979 f!;! 
shall not so expire, but &all, subject t o  tho othor provisions of the Gujarat 
Panchayats Act, 1961, extend upto the 31st hiarch, 1980: 

Provided that tho Slate Governme~~t may, after nlaking suoll inquiry as it 
may-comider nweasary, by an order published in the OjjiMal Gazette and for 

. reasons to be recorded therein ourhil the said term by aperiod not exceeding 
-- the aggregate t h e e  months. 

% p a 1  and 3. (1) The Gujarat Nagsr' Panchwyab (Extension of Term) Ordinance, Gu' 
savings. is hereby repealed. o&. 

KO. 1 
af 

' (2) Notwithstanding such repeal, anything done or any action ta,ken undcr lwg. 
the said Ordinance shall be deemed to ham been cianc or taken uildcr t'he 
carrasponding provisions of this Act. 
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 he fo~iowing ~ c t  of the Gujsrnt ~egis~aturc hipi been arsentcd to by tho- 
Oovemor rn the 1st September, 1980 is hereby published for general information. 

N. B. PATEL. 
Secretary tr~ Qe: ~overnment of Gujarat; . 

. ,  Legal 'Department. 
GUJARAT ACT NO. 10 OF 1980. 

(First published after having received the assent of the Governor in the "Gujarat 
Qovernmeat Gazette" on the 3rd Septmbber. 1980). 

An Act further to amend thcGujarat Nagar Panchayats (Extension of.  
Term) Act. 1979. 

It is hereby cnacted in the Thirty-first Year of the Republic of India as 
f~.ll0ws ;-- 

1. ( I )  This Act may be called the Gujarat Nagar Panchayats (Exteouic~n of w o r t  ale 
and corn a en--- Term) 1 Amcndment) Act, 1980. CR mnt. . 

(2) It sha:l be deemed to have come into force on the 22nd July, 1980. 

auj. 2. In rhc Gujarat Nagar Panchayats (Extension of Term) Act, 1979 (her&. 
after referred to as "the principal Act"), section 2 shall be renumbed as sub. m~rn ' - 
section ( I )  of that section and in sub-section (1) as so renumbered,- O ~ Q O .  n . f l ~ , ~  , 
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( I )  far the words, figures and letters "extend upto the 31st March. 1980" , 
the wr~rds, figures and- letters "extend upto- the 31st ~ecember.--1980" ~11311 he 
substituted; 

(2) for the proviso the foIlowing shall be substituted, namely :- 

"(2) Notwithstanding anything contained iu section 17 of the tiujarat auj.  
P;inch;..pa(s Act, 1961,- - YI of 

1982. 

(a) the term of a nagar panchayat which by reason of that section has 
expired after the 30th June, I979 but before the date ofmmrnencemmt 
of the Gujarat Nagar Panchay ats (Ex tension of Term) (AmcllrIment) 
Act. 1980 (hereinafter referred to as "the said date of commencement1') 
shall not be deemed to have so expired, but shall, subject to other pro- isso. 
visions of the Gujarat Panchayats Act, 1961, be deemed to have extended 
upto thc 31st December, 1980; 

(6) tki term of a nagar paachayat which by reason of that section would 
have expired after the said date of commencement but before the 31st 
December, 1980, shall not so expire, but shall, subject to other provisions 
of tlie Gujarat Panchayats Act, 1961, extend upto the 31st December, 1980: 

Provided that the State Government may, after making such inquiry as it 
may consider ncoessary, by an order published in the Official Gazette and for 
mwns  to be m d e d  therein curtail the term extended under sub-section 
( I )  o r  (2), by a perid not exceeding in the aggregate three months.". 

*p-L 3. The Gujarat Nagar Panchayats (Extension of Term) (Second Amendment) F& 
Ordinance, 1980 is hereby repealed. le if 

1980. 
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